BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
SITTING AT CHENNAI

ORIGINAL APPLICATION NO. 98 of 2021
BETWEEN

1. V.Mahendran (M/41 Yrs),
S/o. Vijayaraj,
D.No.58F6,
Rajarajan Nagar PLost,
Kumarapalayam Agraharam Village,
Kumarapalayam Taluk,
Namakkal District — 638 183,
Ph.No. +91 99653 60568.

2.  N.Veerichetty, (M/50 Yrs),
S/o. P.Natarajan,
D.No.54G,

Rajarajan Nagar,
Chinnappanaickenpalayam,
Kumarapalayam - 638 183,
Namakkal District,
Ph.No.+91 94423 61689

3. T.Jawahar,(M/53 Yrs),
S/o. Thiyagarajan,
D.No.40 P, Aalankadu,
Komarapalayam — 638 183,
Namakkal District.
E-Mail thiagu.jawhar@gmail.com
Ph.No.+91 98651 43403 ...Applicants

Versus

1. The District Collector,
Namakkal District,
Namakkal.

E-mail: collmmk@nic.in
Ph.No0.04286 281100.

2. The Tahsildar,
Komarapalayam Taluk,
Komarapalayam,
Namakkal District.

E.Mail: tahrkpm@gmail.com
Ph.No. 04288 264566,

3. The Commissioner,
Komarapalayam Municipality,
Komarapalayam,

Namakkal District.

E-mail: commr.komarapalayam@gmail.com
Ph.No.04288 261733.
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4.  The Deputy Director of Town and Country Planning,
Salem Region,
No.6, Sannathi Street,
Subramani Nagar,
Salem - 636 005, Salem District.
E-Mail: ddslmrcgion@gmail.com
Ph.No.: 0427 2448625.

5.  The Assistant Engineer,
Chinnappanaickenpalayam Electricity Distribution,
Tamil Nadu Generations and Distribution Corporation
Limited,
(TANGEDCO),
Komarapalayam - 638 183,
Namakkal District.
E-mail: enn4223scc2@tnebnet.org.
Ph.No0.94458 518653.

6. The Chairman,
Tamil Nadu Pollution Control Board,
No.76, Mount Salai,
Guindy,
Chennai — 600 032.
E-mail: tnpch-chn@gov.in
Ph.No: 044 22353076.

7.  The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
298/A, Salem Main road,
Thiruvalluvar Nagar,
Komarapalayam,

Namakkal District - 638 183.
E mail: deeinpcbkmrplm@gmail.com
Ph.No0.04286 280722.

8. N.Sundararajan,
S/o. Nallappa gounder,
Kumarapalayam Town Survey Ward-B,
Block-23, T.S.No.20,
Ward -2, Rajarajan Nagar,
Komarapalayam — 638 183,
Namakkal District. ...Respondents

REPLY STATEMENT FILED BY THE 8™ RESPONDENT UNDER
RULE 16 OF THE NATIONAL GREEN TRIBUNAL (PRACTICE AND
PROCEDURE) RULE 2011

1. The 8t respondent most respectfully submit this reply
statement in answer to the application filed by the applicants. At the
outset, he is denying each and every allegation leveled as against him

except those that are specifically admitted hereunder.

N FRdwl—
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2. Before traverse into the fact of the application and answer
there to, the 8th respondent would like to place certain facts in respect
of Komarapalayam town and its neighboring towns, which would
helpful to arrive right conclusion by this Hon’ble Tribunal regarding

the issue involved in this application.

3. Komarapalayam is a first grade municipality and it is a
textile town and situated on the bank of the Cauvery River. The town is
famous for its textile industries and its related activities. There are
many spinning mills, yarn dyeing processing units, manual dyeing
units, weaving units, calendaring mills, textile export-oriented units
and related ancillary wunits are situated in and around
Komarapalayam. It is also relevant to point out that the state
government, in assistance with the central government, is setting up a
high-tech park shuttle-less looms in Komarapalayam and the same is

call as Cauvery Hi-Tech weaving park.

4. From the facts submitted herein above have clearly
established that main business is textile in and around
Komarapalayam town and there are several thousands of power loom
units are running in the Komarapalayam town. As like the neighboring
town of Pallipalayam, Erode and Edappadi are also having numerous
power loom factories. In respect of Komarapalayam town, almost all
the places the power loom wunits are running invariable of zone

classification.

5.  The averments contained in para 4.1 of the application are
true to the extent that the applicants are residing in the area of
Rajarajan Nagar, Komarapalayam and it is also true that the 8th
respondent is also having property in Ward -B, Block -23, T.S.No0.20 in
Rajarajan Nagar, Kome:rapalayam and it is denied that the said
property situated within the classification of residential class-I, type-II.
It is denied that this respondent has set up power loom factory illegally
without obtaining concern from the 6th & 7th respondents and also
without obtaining any building plan permission from the respondents

3 & 4. This respondent had submitted applications No0.39029506 and

40023003 to respondents 6 & 7.
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6.  The averments contained in para 4.2 of the application are

true to the extent that the 1st and 2nd applicants’ house is situated on
the eastern side of this respondent’s property. It is denied the
submission that this respondent established dyeing unit in the same
place earlier which had been objected by the residence of that locality
and it is further false to state that one Saravanan gave representation
dated 03.09.2014 establishing the nature of pollution caused by the
dyeing unit to concern respondent, in view of no action he approached
the Hon’ble High court and filing of writ petition to stop the dyeing unit

run by this respondent.

7. In respect of averment in para 4.3 is irrelevant to the fact in
issue before this Hon’ble Tribunal and the applicants are trying to
tarnish the image of this respondent before this Hon’ble Tribunal with
intention to placing irrelevant facts. However this respondent
submitting the following the explanation to the averment raised in
para 4.3 that this respondent has no knowledge about the passing of
order in W.P.N0.28962 of 2014 dated 06.11.2014 on the reason that
this respondent has not received any notice or communication relating
to the above writ petition. However this respondent denied the
contention that on the basis of said writ petition order his dyeing unit
was closed. It is relevant to point out that the respondents 6 & 7 while
regularizing the dyeing units in Komarapalayam Town, this respondent

was also shift the dyeing units.

8. It is denied the contention in para 4.4. that this respondent
has created nuisance to the applicants and residents of their locality
by setting up power loom factory without prior, proper permission from
the respondents 3 & 4 for building plan and has also not obtained
consent from the respondents 3,4,6 & 7. It is further false to state that
this respondent took the law in his hand in order to cause hindrance
after hindrance and running the power loom factory illegally it is
causing noise pollution, air pollution, causing mental agony as well as
health hazard to the residents in that locality etc. It is more relevant to
point out here that the applicants are not approached this Hon’ble

Tribunal with clean hands in view of the following facts.

N Sl —
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9. That the applicants before pointing finger as against this
respondent, they have to submit before this Hon’ble Tribunal about
their business activity. It is pertinent to point out that the 2nd
applicant who is residing eastern side to this respondent’s property
has also running power loom industry in adjacent to his house and the
same was purposely suppressed by them with ill intention and they
have not approached this tribunal with clean hands and their only
intention is to cause hindrance to this respondent, who set up the
power loom wunit in accordance with guideline issued by the

respondents 6 & 7.

10. In respect of further averment in para 4.4. that this
respondent has no knowledge about the applicants 1 & 3 were sent
representation dated 11.03.2020 to the respondents 3 to 7 with
request to prevent these respondents in establishing the power loom
factory and not to grant electricity connection and any other
permission in favour of this respondent. In respect of averment that in
view of no steps on their representation by the official respondents,
they approached Hon’ble High court and filed W.P.N0.8488 of 2020
sought direction against the official respondents therein to prevent this
respondent in establishing the power loom unit. From the above
submission it is clear that the applicants had already approached the
Hon’ble High court regarding the issue raised in this application and
simultaneously approaching this Hon’ble Tribunal by way of this
application is nothing but clear case of “forum shopping” and the
same should not be entertained and encouraged and this application

should be rejected in limini with exemplary cost.

11. That the averment contained in para 4.5 are denied. It is
false to state that due to continuous running of power loom factory of
this respondent in the midst of residential area, there is a vibration on
the floor and walls of the house of the residents. It is further false to
allege that in view of running this respondent’s power loom unit, the
utensils and other home appliance also fell down and also danger of

falling down of fans and other electronics appliances attached to the

N Shadd—

wall and ceiling of the residential houses.
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12. It is false to state that the school and college going students
find very difficult on their studies, online classes conducted by schools
and colleges are severely affected and they could not in a situation to
study in a peaceful manner due to running of power loom factory per
day and night, which cause severe noise pollution. Further it is falsely
alleged that even there is no peaceful sleep for their residents, which
cause mental agony, health hazard, by head-ache fever etc. for the
residential of all age groups. Further it is false to state that the old age
people are suffering a lot in terms of health issue as well as mental
agony. It is utter false to state that on 21.10.2020 one of the resident
namely K.Premnath’s mother K.Kala died on illness cause due to the
illness running of power loom factory. It is relevant to point out that
this respondent has obtained electricity service connection to his
property in the end of November 2020 and thereafter set up power
loom unit and running the same right from December 2020. This
shows ill intention and attitude of the applicants who have not
approach this Hon’ble Tribunal with clean hands and placed false

particulars with intention to achieve their ill desire one way or other.

13. It is further falsely alleged that spreading and staying of
cotton / garment dust in water tank, inside the house of the residents
etc gradually started causing allergy, asthma, skin disease etc to the
residents. It is further falsely contents that the cotton/garment dust
also pollute the drinking water too. It is denied the contention that
this respondent illegally running power loom factory is amounting to
noise pollution, air pollution, water pollution and causing mental
agony as well as health hazard to the residents in that locality.
Without any iota of proof for the sake of submission it is alleged that
now only the area is recovering from contamination of water caused
due to dyeing unit run by this respondent and all such allegations are
baseless without any proof. The other allegations of this réspondent
causing another serious problem go to the environment and peaceful
healthy living of the residents in and around the area. This respondent
has followed the norms prescribed by the respondents 6 & 7 and
running the power loom unit and also applied appropriate application

to respondents 6 & 7.
¢

W\ W
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14. The averments in para 4.6 to the application have to
establish by the applicants and even if they have established those
facts, which are irrelevant to the present case on the reason that this
respondent has followed all norms prescribed by the respondents 6 &
7 and also paying appropriate tax to the 3t respondent for his
property in which he running the power loom unit and also applied to
Sth respondent to run the power loom unit and obtained electricity
service connection to his power loom unit and in such circumstances
mere repetition of several times by the applicants that this respondent
without any permission running his power loom unit is baseless and

meaningless.

15. The averments in para 4.7 to the application are denied.
The 1st respondent simply forwarded in the representations of the
applicants to the 7t respondent to dispose the same is no way proving
the case of applicants. This respondent humbly submits that there is
no statutory mandate to register to run the power loom unit and only
the norms prescribed is to follow the guideline of the respondents 6 &
7 and also apply to them to establish that the norms are followed
which were fixed by them. Merely because the applicants filed writ
petition as against this respondent with ill motive is not the bar to this
respondent in performing their right to profess mandate under the
Constitution of India. Merely because the applicants filed vexatious
writ petition as against this respondent will not prevent his livelihood.
The further allegations are that the applicants and other residents had
sent a detailed representation dated 04.12.2020 to the official
respondents and they have issued show cause to this respondent call
for explanation. It is relevant to point out the so called other residents
who joined with the applicants in the representation dated 04.12.2020
are none other than the persons who are tenants under the applicants
2 & 3. The applicants 2 & 3 are constructed row house and put tenant
in that property and in view of his insist and inducement, they have
left with no other option to yield the applicants’ direction and thereby
submitted their false and concocted representations as against this
respondent and the hsame was utilized as if that locality people were

lodged complaint as against this respondent power loom unit.
v

N R
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16. That the applicants have no grounds to filed this
application and however for the sake of filing this application the
falsely alleged in para 5 in the form of grounds. It is stoutly denied the
ground in 5.1 that the Rajarajan Nagar, Komarapalayam is not under
the residential class-I, type -II classification and it is a mixed
residential zone and to that effect this respondent has obtained
particulars from the 374 respondent and his communication dated
31.07.2020 in Na.Ka.No0.1940/2020/F1 would established that the
property of this respondent is situated mixed residential zone and the
applicants are mislead by submitting false particulars for their ill

intention.

17. The averments contained in ground 5.2 are denied and this
respondent illegally running power loom factory till now in the said
residential area without obtaining consent or permission from the
respondents 6 & 7 in consonance with the relevant act. It is
appropriate to submit this respondent’s place was already visited by
the respondents 6 & 7 and as per their instruction this respondent
have fulfilled all the norms and also applied to them in compliance of
said Act through applications no. 39029506 and 40023003. When the
2nd applicant who filed this application is also having power loom unit
in the same locality within close proximity of just two site apart from
this respondent’s power loom unit and he has not approach the
respondents 6 & 7 and follow the norms prescribed by them to run the
power loom unit and on the other hand he questioning this respondent

who has followed all the norms in accordance with law.

18. The averments contained in ground 5.3 is nothing but mere
repetition of para 4.6 in the form of grounds and the same is already
answered herein above in para-14 and the same may be read as reply
to this ground. The averments contained in ground 5.4 is nothing but
again repetition of facts in para 4.7 to the application and there is a
suitable replies have made herein above in para 15 and the same may
be read answer to the ground No.5.4. Likewise, in respect of ground
no.5.5. it is again repletion of facts narrated in application para 4.5

and there is a suitable reply given herein above in para 11,12 & 13 in

N Bl —
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answer to para 4.5 and the same may be accepted as answer to ground
no.5.5. The limitation in para 6 of the application are not established
by the applicants properly and in view of the same the application has
to be rejected as barred by limitation. In view of no merit on the
application and also on the submission herein below the applicants

are not entitled to have the relief prayed in para 7 & 8.

19. It is more relevant to point out that the 2nd applicant
Mr.N.Veerichetty, son of P.Natarajan who has residing and running
power loom unit on the eastern side abutting to this respondent
property and the same was not disclosed in this application and he
project as if this respondent alone running power loom in that locality.
It is also relevant to point out that in the same locality as like this
respondent power loom unit there are several power loom units are
running on the four sides of east, west, north and south, almost
around seventy power looms are running and in such circumstances
the applicants purposely suppressed the same in their application in
view of previous animosity developed by them as against this

respondent.

20. It is more relevant to submit that why the applicants have
inimical with this respondent is nothing but the 2nd applicant had
purchased his property from the paternal uncle of this respondent and
thereafter they have constructed house and power loom unit in that
property, which is situated eastern side adjacent to this respondent’s
property. This respondent’s property was lying vacant at that point of
time and 2nd and 3rd applicants had approached this respondent and
request to sell his property in his favour and however this respondent
has refused and expressed that he will going to construct building and
utilize the same for power loom unit as like 2nd applicant. The 2nd and
3rd applicants had immediately proclaimed that if this respondent
refused to sell the property in his favour, he will not allowed this
respondent to run any business in that property. In view of the
challenge made by him, he arranged the other applicants herein as
against this respondent and giving all sort of trouble to run the power

loom unit in this respondent property and also induced their tenants

N
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to lodge false complaint. The 3t applicant who being an advocate and
document writer had also threatened 8t respondent in respect of
selling his property in their favour. It is also pertinent to point out that
before the applicants are coming to that area before 1989 onwards the
power loom units are running in that area and the applicants
suppressing the same project as if this respondent is going to

commence power loom unit as new in that locality.

21. It is submitted that this respondent had approached the
respondents 6 & 7 and applied appropriate application to follow the
norms prescribed by them. The authorities of respondents 6 & 7 had
issued notice to this respondent on the basis of false complaint made
by .the applicants herein, and this respondent had issued suitable
reply and thereafter as per the instruction of respondents 6 & 7, this
respon(.ient has followed all the norms prescribed by them i.e. fixing of
sound and dust proof glass door to the window and entrance and also
set up top proof ventilation and other norms prescribed by the
respondents 6 & 7. Now this respondent’s power loom unit becoming a

model for the guideline fixed by the respondents 6 & 7.

22. In view of applicants false complaint from the department
of respondents 6 & 7, the Assistant Director (Lab) Advanced
Environmental Laboratory, Tamil Nadu Pollution Control Board,
Meyyanur Main road, Salem had visited this respondent property on
23.04.2021 on the basis of complaint made by the 1st applicant and
conducted detailed and thorough analysis in and around this
respondent’s power loom unit and submitted his report in Lr.No.0565/
TNPCB/ AD(L)/ AEL-SLM / Noise /F.No.01/2021-22 dated 28.04.2021
to the 7t respondent. In his report he concluded that the Leq values
are found to be well within the day time residential noise. The Leq
values are found to be reduced when the doors are closed to doors

open.

23. It is submitted that the present application is not
maintainable on the ground that no substantial question relating to
environment has been raised and on that basis the applicants filed

under section 14 & 15 of NGT Act 2010 are to be rejected. As per Rule

NS> WaS
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7 & 8 of the National Pollution (Regulation and Control) Rule 2000
there is an effective alternative remedy available to the applicants if
they are really affected and they cannot approach this Tribunal which
is having mandate only for the purpose of deciding about the cases
dealing with substantial questions relating to the environment. The
present application has not maintainable on the other ground of
limitation, because there are several power loom units running in the
same locality more than a decade and these applicants have no
objection raised as against those units and even applicants 1 and 3
herein have not raised any objection for the power loom unit run by

the 2nd applicant for several years abutting to the 1st applicant’s house.

24. When the 6th and 7th respondents department has classified
the power loom units are “GREEN” category and this respondent has
also applied appropriate application to the 7th respondent long back
and the same was scrutinized and assigned application no.40023003
recently. Moreover they are paying property tax, to in which the power
loom unit is running, to the 3rd respondent. Further they have fulfill
the norms prescribed by the 5t respondent and thereafter there is an
electricity service connection to run the power loom unit was effected
by 5t respondent and thereby this respondent is running the power

loom unit by following all statutory norms.

25. It is further submitted that there are several thousands of
power loom units running in and around the Komarapalayam town
and there are hundreds of power loom running in and around the
applicants locality and this respondent has also carried on is at
household level. Further this respondent has carried out all the norms
to avoid any noise and dust pollution by closed the entrance and
windows of all the sides. to this respondent’s property. Moreover it is
situated in the mixed residential zone and not as stated by applicants
that this respondent unit is at prime and pure residential zone. If the
applicants’ case has admitted as true for sake of argument, their
remedy is only by invoking Rule 7 of the Noise Pollution (Regulation
and Control) Rule 2000.

) Bl —
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26. The applicants are not approached this Hon’ble Tribunal
with clean hands and the application is tainted and motivated one. The
communications from the same locality people would clearly disclosed
that there is no nuisance or any disturbance from this respondent’s
power loom unit, therefore the application has to be rejected by
accepting this counter. This respondent has reserves his right to raise

any additional facts at later point of time if warrant so.

It is therefore most humbly prayed that this Hon’ble Tribunal
may be pleased to dismiss the applicants’ application No.98 of 2021 on
the file of this Hon’ble Tribunal by appreciating the above facts and
circumstances and pass such further or other orders as this Hon’ble
Tribunal may deem fit and proper on the circumstances of the case

and thus render justice.

i @7 N Sl

Counsel for 8th Respondent 8th Respondent

VERIFICATION

I, the 8th respondent N.Sundararajan, son of Nallappa gounder,
do hereby declare that the above 2 to 26 paras are true to the best of
my knowledge, belief and information and I sign on this the 05t day of
August 2021.

W B
8th Respondent

LIST OF DOCUMENTS FILED IN SUPPORT OF THIS REPLY

STATEMENT
Sl.No. Date Documents Nature
1 Electricity Service connection Online copy

Details relating to applicants and
others in that locality.

2 31.07.2020 | Notice issued by the 3 respondent | Online copy

with translation
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24.08.2020

Property tax receipt belonging to the

8th respondent

Online copy

19.01.2021

8th respondent representation to the

7th respondent with translation

Office copy

19.01.2021

8th respondent representation to the

3rd respondent with translation

Office copy

19.01.2021

8th respondent representation to the
Regional Director of Municipal
Administration, Arisipalayam,

Salem with translation

Office copy

Petitioner’s application for consent
order under section 21 to the Tamil
Nadu Pollution Control Board in

Form I

Online copy

Petitioner’s application for consent
order under section 25/26 to the
Tamil Nadu Pollution Control Board

in Form I

Online copy

17.02.2021

Letter issued by the 7th respondent

to the petitioner

Online copy

10

27.04.2021

8th respondent reply to the 7th

respondent with translation

Office copy

11

28.04.2021

Report submitted by the Assistant
Director(Lab), Advanced
Environemtn Laboratory, Salem to

the 7t respondent

Online copy

12

Rough Sketch

Dated at Chennai on this the 05th day of August 2021.

1

Counsel for the 8th Respondent
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Municipal Office
Komarapalayam

Na.Ka.No.1940/2020/F1 Date: 31.07.2020
NOTICE

Sub: Benefit of master plan — information as to under which

use of Master plan, Komarapalaam Municipal

Rajarajan Nagar, Survey Ward B Block No.23, Town

Survey No.20 is coming, was sought for — information
furnished — regarding.

Ref: Application of Thiru. N.Sundarrajan, S/o. K.Nallappan
dated 21.7.2020.

In your application referred to herein above, you have
sought for the information as to under which use of the
Masterplan of Komarapalayam Municipality Town survey
No.20, Block No.23, Survey Ward No.B, of Rajarajan Nagar,
of this municipal comes and the government order was
requested to be furnished in respect to the same.

The above said land is found to be residential area and
the government order pertaining to the same is Government

Order No.1780 Rural Development and Panchayatiraj.

Sd/-xxx
Commissioner,
Komarapalayam Municipality

To:

Thiru. N.Sundarraj,

S/o. K.Nallappan,

82, Murugaikadu
Komarapalayam — 638 183

Namakkal District
19.1.2021
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19.1.2021

From:

M. Sundarraj,

Krishnan

And

Rajarajan Nagar public,

Kumarapalayam — 638 183
Kumarapalayam Taluk, Namakkal District

To

Respected Pollution Control Board Zonal Engineer,
Kumarapalayam Office, Kumarapalayam,
Namakkal District.

Sir,

We are residing at the above said address. All of us ae
residing near Sundaraj Power Loom. We came to know that
Thiru. Jawahar and Mahendran had due to the previous
enemity they have towards Thiru. Sundarajan, complained
to you that there is lot of sound from the power loom run by
Thiru. Sudnarajan. There is no such sound or unnecessary
disturbance being generated form the above said workshop
of Sundarajan. We have been staying there for more than
about 10 years. There are various workshops functioning
here. This a mixed residential area. Therefore, due to
vengeance, the complaint which was lodged by Thiru.

Jawahar and Mahendran are not true. It is a false

allegation. Further we, the people of this area bring to



your kind notice that the above said workshops did not

cause any harm whatsoever to us or our children.

Place: Yours,
Kumarapalayam Public

Sd/- S.Sekar — 55G Rajarajan Nagar,
Sd/-xxxx — 55F Rajarajan Nagar,
Sd/-xxx 55G6/5594 95

Sd /-xxxx
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your kind notice that the above said workshops did not

cause any harm whatsoever to us or our children.

Place: Yours,
Kumarapalayam Public

Sd/- S.Sekar - 55G Rajarajan Nagar,
Sd/-xxxx — 55F Rajarajan Nagar,
Sd/-xxx 55G6/5594 95

Sd /-xxxx
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19.1.2021

From:

M. Sundarraj,

Krishnan

And

Rajarajan Nagar public,

Kumarapalayam - 638 183
Kumarapalayam Taluk, Namakkal District

To

Regional Director of Municipal Administration
Krishna Rajendra Chathra Campus,
Arisipalayam, Salem - 636 009

Sir,

We are residing at the above said address. All of us ae
residing near Sundaraj Power Loom. We came to know that
Thiru. Jawahar and Mahendran had due to the previous
enemity they have towards Thiru. Sundarajan, complained
to you that there is lot of sound from the power loom run by
Thiru. Sundarajan. There is no such sound or unnecessary
disturbance being generated form the above said workshop
of Sundarajan. We have been staying there for more than
abut 10 years. There are various workshops functioning
here. This a mixed residential area. Therefore, due to
vengeance, the complaint which was lodged by Thiru.

Jawahar and Mahendran are not true. It is a false

allegation. Further we, the people of this area bring to




your kind notice that the above said workshops did not

cause any harm whatsoever to us or our children.

Yours,

Place:
Public

Kumarapalayam

Sd/- S.Sekar - 55G Rajarajan Nagar,
Sd/-xxxx — SSF Rajarajan Nagar,
Sd/-xxx 55G6/5594 95

Sd / -xxxx
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TAMIL NADU POLLUTION CONTROL BOARD

FORM-I
Application for consent under section 21 of the Air (Prevention and Control of Pollution) Act 1981, as

amended (Central Act 14 of 1981)
(See rule 7 of Tamil Nadu Air (Prevention and Control of Pollution) Rules, 1983)

(To be submitted in Duplicate)

1. [a] Full Name of the applicant : N SUNDARRAIJAN
(Occupier of the unit)
[b] Designation . The Proprictor
[c] Office address with pin code : T.S.No:20, D.No:54G-6, Rajarajan

Nagar, Kumarapalayam,
Kumarapalayam Tk, Namakkal
dt,638183

[d] Factory address with pin code : T.8.No:20, D.No:54G-6, Rajarajan
Nagar, Kumarapalayam,
Kumarapalayam Tk, Namakkal

dt,638183
[e] Phone no. with STD code P
[f] Fax no. with STD code Do-
(g] Email Id © ocmmsindustry@gmail.com
[h] Website address :
[i] Mobile No. L 9842706363
2. Full Name of the Unit © SS.TEX
3. Location of the unit
[a] Survey No/TS No ¢ T.S.No:20
[b] Village/Town : KUMARAPALAYAM
AGRAHARAM
[c] Taluk : KUMARAPALAYAM
[d] District © Namakkal
4. Local body Name & Type  KOMARAPALAYAM
Municipality
5. Land Status © Owned
Extent of land (in Hectares) A
(a] Total o 0.0394
[b] Build up arca ¢ 0.0240
[c] Solid waste Storage/Disposal area ©0.0005
[d] Green Belt/Irrigation area ©0.0039
[e] Vacant arca {a-(b+c+d)} ¢ 0.011
6. Details of raw materials used
SL.No. |Name of the raw material Quantity | Unit Principal
Use
1. Yarn & weft 28 Kg/day

7. Details of fuel used




SL.No. \Name of fuel Points of
use

Quantity
in T/d

Calorific | Ash Sulphur
Value Content |Content

|

8. Details of products manufactured

SL.No. |Name of the product lQuantity lUnlt JEnd Use J
Products
1. Fabrication of Cloth I 25 Kg/day [ '
By Products
Intermediate Products

9. Manufacturing Process

Weaving is a method of textile production in which two distinct sets of yarns or threads
are interlaced at right angles to form a fabric or cloth.

10. No. of Employees working per day
(including contract workers)

11. Date of commissioning

12. (a)Details of Point source emission with

7

03/07/2021

stacks
SL.No. |Stack |Source |Contro|Top |Height |Materi | Exit Exit | Max
No 1 dimens |above |alof |Gas |Gas |Discha
Measu |ion GL Constr | Velocit | Temp |rge
res uction |y

12. (b)Details of Fugitive or Noise emission

SL.No. Source of Type of Pollution Capacity in HP
Fugitive or emission Control
Noise emission Measures
13. Total Gross Fixed Assets (GFA) (Rs. in 21.5
Lakhs)
14. Cost of Air Pollution Control Measures 0.50
(Rs. in Lakhs)
15. Details of habitation: (All the habitation
located within 1KM radius of the unit)
SL.No. ]Name of habitation 'Distance in Kms |Population
1. l Kumarapalayam l 1 10000

16. [a] Name of the nearby Roadways
[b] Distance from the site in Kms
17. [a] Land use classification of the site

[b] Authority which classified the land
use

18. Name and distance of the sensitive area
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

19. Is the unit is located within 1 Kim from
marine coastal area (sea, estuaries, back
waters)

NH-Salem-Kochin
2.0

Mixed Residential use Zone
DTCP

Nosensitive area

NO




If yes please mention the distance from
the umt (In Meter)

20. Name and address of all

Directors/Partners
SL.No. Name of Partner Designation Address J
1. N.SUNDARRAJAN Proprietor T.S.No:20,

D.No:54G-6,
Rajarajan Nagar,
Kumarapalayam,
Kumarapalayam
Tk, Namakkal dt

List of Documents as per rule:-

| A covering requisition letter stating the status of the industry and activities clearly.

(Attached)

f to ensure
2. Copy of sale Deed /Lease Deed or any other relevant documents as proo
possession of the site/factory for which application 18 made by the applicant. (Attached)

3. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensurc

possession of the site/factory for which application is made by the applicant. Page No: 5-8
(Attached)

4. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant. Page No:9-12
(Attached)

5. Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate yvuh break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly ccruﬁcd by a
Chartered Accountant in the prescribed format.Audited balance sheet is compulsory for all large
and medium scale Industries (Attached)

6. Copy of Memorandum of Articles in case of Public/Private sectors ot registered partnership
deed in case of partnership company. (Attached)

7. Layout plan showing the location of various process equipments, utilities like boiler,
generator etc, effluent treatment plant, outlet location, non-hazardous and hazardous waste
storage yard.  (Attached)

8. Topo sketch showing the distance of water bodies. roads, existing/proposed residential areas,
agricultural lands, important religious locations, educational institutions, ancient monuments,
archeological places and other sensitive areas for 1 KM. radius from the units.  (Attached)

9. Detailed manufacturing process for each product along with detailed process flow chart.
(Attached)

10. Details of Water Balance and wastewater balance for process.  (Attached)

11. Land use classification certificate as obtained from CMDA / DTCP/LPA.  (Attached)
12. Details of Material balance for each products and process.  (Attached)

13. Consent fee under Water and Air Acts payable to the Board.  (Attached)

14. Copy of Patta (Attached)

15. Copy of death certificate (Attached)

16. Copy of legal heirship certificate  (Attached)

17. Copy of Paaga Pathiya Pathiram  (Attached)

18. Copy of NOC  (Attached)

Declaration

l. I certify that all the information / data supplied ar
_ 0 ¢ true and I have not suppressed
any relevant information. T am aware that furnishing incorrect inforﬁ?ation /

suppression of relevant information attracts the penal acti
Air (Prevention & Control Of Pollution) Act, l9p81 351(;:11::\15;211(‘1& Chapter VI of the

2. 1 hereby undertake to make a fresh application fi i i
. A X | or consent in case of ch
either of a product/point of discharge or in quantity of cmissio;acfr oof iis ?:;?1%(1:1:;

IiI:erethﬁ‘::Sem‘ke to abide by the directions/instructions issued by the Board from




4. 11 .
ereby undertake to apply for consent to operate/renewal of consent along with the

required details 30 days prior to the expiry of consent order.

Signature of the Applicant
Name and Designation

Place :
Date :




~

TAMIL NADU POLLUTION CONTROL BOARD

Applicati FORM-II
Plication for consent under section 25/26 of the Water (Prevention and Control of Pollution) Act 1974,

as amended (Central Act 6 of 1974)
(See rule 26 of Tamil Nadu Water (Prevention and Control of Pollution) Rules, 1983)

(To be submitted in Duplicate)

L. [a] Full Name of the applicant : N SUNDARRAJAN
(Occupier of the unit)
[b] Designation © The Proprietor
[c] Office address with pin code : T.S.No:20, D.No:54G-6, Rajarajan

Nagar, Kumarapalayam,
Kumarapalayam Tk, Namakkal
dt,638183

[d] Factory address with pin code : T.S.No:20, D.No:54G-6, Rajarajan
Nagar, Kumarapalayam,
Kumarapalayam Tk, Namakkal

dt,638183
[e] Phone no. with STD code Lo-
[f] Fax no. with STD code L.
[g] Email 1d : ocmmsindustry@gmail.com
(h] Website address :
[i] Mobile No. . 9842706363
2. Full Name of the Unit . S.S.TEX
3. Location of the unit :
[a] Survey No/TS No © T.S.No:20
[b] Village/Town : KUMARAPALAYAM
AGRAHARAM
[c] Taluk : KUMARAPALAYAM
[d] District © Namakkal
4. Local body Name & Type : KOMARAPALAYAM
Municipality
5. Land Status © Owned
Extent of land (in Hectares) :
[a] Total o 0.0394
[b] Build up area ©0.0240
[c] Solid waste Storage/Disposal arca ©0.0005
[d] Green Belt/Irrigation area ©0.0039
[e] Vacant area {a-(b+c+d)} S 0.011
6. Details of raw materials used
SL.No. |Name of the raw material Quantity | Unit Principal
Use |
1. Yarn & weft 28 Kg/day
7. Details of fuel used
SL.No. |Name of fuel Points of | Quantity | Calorific | Ash Sulphur |
use in T/d Value Content |Content




8. Details of products manufacured

SL.No. | Name of the product |Qua@@t |End Use
Products
1. Fabrication of Cloth | 25 Kg/day |
By Products
Intermediate Products

9. Manufacturing Process

Weaving is a method of textile production in which two distinct
are interlaced at right angles to form a fabric or cloth.

10. [a] Water Source Details

sets of yarns or threads

SL. No. |Source Type. Source Name Quantity
1. Ground Water Bore-well 0.25
(within premises)

[b] Water Consumption Details

Quatity (KL/D) j

SL.No. |Source Consumption
1. WC-I : Cooling & Boiler feed 0.0
2. WC-II: Domestic 0.25

3. WC-III: Process (Easily Bio degradable) 0.0

11 Details of sewage/trade effluent
generation

a). Sewage Generation Details

Total Sewage Generation Quantity :0.20 KLD
S.No. Source Quantity(KLD)
1. Sewage 0.2

b). Trade Effluent Generation Details

Total Trade effluent Generation Quantity : 0.00 KLD
S.No. | Source | Quantity(KLD)

12. Details of Sewage/effluent treatment
plant

a). Sewage Treatment Plant Details
Treatment status: Septic Tank and SP/DT

SL. No. Eagne of the Treatment | No. of Units Dimensions in metres
nit
; Septic Tank 1 3.36 x 2.52 x 2.44
2. Dispersion Trench | 1 244 x1.83x2.13

b). Trade Effluent Treatment Plant Details
Treatment status: No trade effluent and hence does not arise




13. Dptails of sewage/trade effluent

disposal
_ a). Sewage Disposal Details
S.No. Description of Outlet | Quantity(KLD) Disposal

1. Sewage 0.2 On Industrys own
land

b). Trade Effluent Disposal Details

\iNo. lDescrIption of Outlet IQuantity(KLD) [DiSPOMI

14. [a] Details of Non Hazardous Solid

Wastes
SL. No. |Nature of Solid Quantity | Unit Mode of  |Areaof
Waste disposal land
earmarked
for
storage/dis
posal(in
sq.Metre)
14. [b] Details of Hazardous Waste
lSL. Name of Process |Name of |Quantit |Waste |Waste |Waste |Area
|No. Process |y T/Y |Type Storage |Disposal |earmar
; Waste ked for
(Catego Storage/
: ry No) Disposal
15. Total Gross Fixed Assets (GFA) (Rs. in 21.5
Lakhs)
16. Cost of water Pollution Control 0.50
Measures (Rs. in Lakhs)
17. No. of Employees working per day 7
(including contract workers)
18. Date of commissioning 03/07/2021
19. Details of habitation: (All the habitation
located within 1KM radius of the unit)
SL.No. Name of habitation Distance in Kms | Population
1. Kumarapalayam 1 10000

20. [a] Name of the nearby Roadways
[b] Distance from the site in Kms

Details of water bodies like
lakes/rivers/canals within a radius of
1 KM and rivers within a radiusof

21

SKM

[a] Name of the Water Source

[b]

Distance (in meters)

22. [a] Land use classification of the site

NH-Salem-Kochin

2.0

Mixed Residential use Zone




(D] Authority which classified the land DTCP
use

21 Name and distance of the sensitive area Nosenaitive ares
like places of Archeological importance,
Nattonal Park, Wikl Life Worl
Sanctuary, Marine National Fark,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

24 15 the unit is located within | Km from  © NO
marine coastal area (sea, estuaries, back
waters)

If yes please mention the distance from
the unit

25 Name and address of all

Directors/Partners
e
SL.No. | Name of Partner Designation frd;r;lnzo

rietor S.No:20,
1. | NSUNDARRAJAN Prop TSNo20,
Rajarajan Nagar,
Kumarapalayam,
Kumarapalayam
| ) Tk, Namakkal dt |

List of Documents as per rule:-

I A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

2. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant.  (Attached)

3. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant. Page No: §-8
(Attached)

4. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
ponaenai(:in of the site/factory for which application is made by the applicant. Page No:9-12
(Attached)

S, Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly certified by o
Chartered Accountant in the prescribed format Audited balance sheet s compulsory for all large
and medium scale Industries  (Attached)

6. Copy of Memorandum of Articles in case of Public/Private sectors or registered partnership
doed in case of partnership company.  (Attached)

7. Layout plan showing the location of various process equipments, utilities like boiler,
generator ete, effluent treatment plant, outlet location, non-hazardous and hazardous waste
storage yard.  (Attached)

8. Topo sketch showing the distance of water bodies, roads, existing/proposed residential areas,
agricultural lands, important religious locations, educational institutions, ancient monuments,
archeological places and other sensitive areas for | KM. radius from the units.  (Attached)

9. Detailed manufacturing process for each product alon th d
(Attached) P g with detailed process Now chart

10. Details of Water Balance and wastewater balance for process (Attached)

Il Land use classification certificate as obtained from CMDA / DTCP/LPA (Attached)
12, Details of Material balance for each products and process.  (Attached)

13, Consent fee under Water and Air Acts payable to the Board. (Attached)

14 Copy of Patta  (Attached)

15. Copy of death certificate  (Attached)

16. Copy of legal heirship certificate (Attached)

17. Copy of Paaga Pathiya Pathiram (Attached)

I8 Copy of NOC  (Attached)




vceciaration

I T certify that all the information / data supplicd are true and I have not suppressed

any relcyam information. T am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under section 42 of
Water (P&CP) Act, 1974 as amended.

2. [ hereby undertake to make a fresh application for consent in case of change of
cither of a product/point of discharge or of the quantity of discharge or its quality.

3. l.hcrcby undertake to abide by the directions/instructions issued by the Board from
time to time.

4.1 hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.

Signature of the Applicant
Name and Designation

Place :
Date :
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TAMIL NADU POLLUTION CONTROL BOARD

Er. M. Selvakumar, M.Tech., M/s. Sundararajan Power Loom,
District Environmental Engineer (i/c), Ward B, Block 23,
Tamil Nadu Pollution Control Board, T.S.No. 20,
298/A, Thiruvalluvar Nagar, Rajarajan Nagar, _
Salem main road, Kumarapalayam, Kumarapalayam Village,
Namakkal District-638 183. Kumarapalayam Taluk,
Namakkal District — 638 183.
Letter No.F.NA /DEE/TNPCB/KMP/2021  dated:17.02.2021
Sir,

Sub TNPC Board - Industries - M/s. Sundararajan Power Loom, Ward B,
Block 23, T.S.No. 20, Rajarajan Nagar, Kumarapalayam Village,
Kumarapaiayam Taluk, Namakkal District — Personal Hearing - Reg.

Ref

Proceeding No. DEE/TNPCB/KMP/F-NA/GS/W&A/2020 Dated.04.01.2021

3 K K K K Kk

I invite your attention to the reference cited above, wherein, a Show Cause

Notice was issued to your unit of M/s. Sundararajan Power Loom, Ward B, Block 23,

T.5.No. 20,
District for
Section 25

(Prevention

Rajarajan Nagar, Kumarapalayam Village, Kumarapalayam Taluk, Namakkal
operating without obtaining consent of the Board, thereby Contravening of

of Water (Prevention & Control of Pollution) Act. And Section 21 of Air
and Control of Pollution) Act.

In this connection you are requested to attend this office for personal hearing on
\// 23.02.2021 at 11.30 AM without fail for filing application for CTO through OCMMS,
Failure of the above will be lead to take legal action against your unit.

The receipt of this letter may be acknowledged.

i o, :‘-i.\'«t ‘\'I:\‘)\‘_‘.’i L
District Environmental Engineer(i/c)
Tamil Nadu Pollution Control Board

.?_\::\ o Kumarapalayam

*oma |
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From,

N.Sundarrajan (Powerloom factory)
Ward B, Block 23, T.S.No.20,
Rajarajan Nagar,

Kumarapalayam,

Namakkal District

To

Respected District Environmental Engineer,
Tamilnadu Pollution Control Board,
Kumarapalayam

Respected Sir,

Letter sent by you to me, reached me only on
17.02.2021, as there is no proper address. As per the letter
of the Pollution Control Board, sent by you, you have asked
me to give the reply on or before 23.02.2021. In this
circumstance, as | am not in good health condition, and as |
already had heart problem, as the Doctor advised me to be
in rest for 2 month, I could not send the reply. On
23.04.2021, the officers of Pollution Control Board,
inspected my factory. On 24-04-2021, 25-04-2021 being
holidays, I stopped the operation of factory from 26-04-2021
Monday. 1 humbly submit that | shall continue the
functioning of my power loom after getting your permission.
Therefore, 1 request you Sir to permit me to operate the
power loom factory.



Date: 27-04-2021
Place: Kumarapalayam

Enclosure:

Electric Meter reading photograph,

The dates on which the power loom was not operated.

20-02-2021
21-02-2021
28-02-2021
01-03-2021
21-03-2021
27-03-2021
28-03-2021
04-04-2021
05-042021
10-04-2021
11-04-2021
16-04-2021
24-04-2021
25-04-2021
From

26-04-2021

Saturday Holiday

Sunday Holiday

Sunday Holiday

To 15-03-2021 Maasi festival holidays
Sunday Holiday

Saturday Holiday

Sunday Holiday

Sunday Holiday

To 07-04-2021 election holidays
Saturday Holiday

Sunday Holiday

Sunday Holiday

Saturday Holiday

Sunday Holiday

Power Loom factory was closed

Yours truly,
Sd/- xxxx
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TAMIL NADU POLLUTION CONTROL BOARD
v Vi
From b

To /!

D. Mohanambigai.M.Sc.. . The Distriet Environmental E gieet, Wi wn
Assistant Director (Lab), Tamilnadu Pollution Control &dm 2 .
Advanced Environmental | Kumarapalayam. W\ &
ok nnen Laboratory, palay o/
amilnadu Pollution Control Board, | ‘\ém L F
11276, Meyyanur Main Road. | S

Salem - 636 004. '

Sir.

Sub: AEL -TNPCB - SALEM - Fumnishing of Report on - Complaint Noise Level

Survey conducted against operation of M/s. Sundararajan Power Loom Owned

by Thiru. Sundararajan Unit located in Kumarapalayam TK. Namakkal Dt
Submitted- Reg.

Ref - 1) Complaint petition received from Thiru.V.Mahendran aganst the Power
Loom based on the Order of the Hon'ble NGT 0.A. No. 98 of 2021
Dated : 12.04,2021

2) Lr.No. OA. No. 98/DEE/TNPCB/KMP/NGT Court Case/2021 Dt - 21.04.2021
I am to fumish the report of analysis of Complaint Noise Level Survey conducted on
23.04.2021 a1 the M/s. Sundararajan Power Loom unit located in T.S. No.20, Ward B, Block 23,
Rajarajan Nagar, Kumarapalayam Tk. Namakkal District amidst their residences, of the complainant
along with a bill for Rs.17.200/- (Rupees Seventeen thousand two hundred Only) at Board’s Cost in
duplicate towards the Noise Level Survey fees and request to furnish the required certificates for the bl
and a copy of the bill may be send to this office for accounting purposes.

Kindly acknowledge the receipt of the above report

Encl : As above. )
00 ' NMOM-“(Z'A:? (]
ASSISTANT DIRECTOR )
AEL, TNPCB,SALEM.
a\
A
Copy submitted 10 ;

The Joint Chief Environmental Engineer (M), TNPC Board, Salem for favour of information

please.

Copy to the file,

Page No.1 of 13
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TAMIL NADU POLLUTION CONTROL BOARD

Advanced Environmental Laborat a - L)

Complaint Noise Level Survey
General Particulars

(1) Name and Address of the Complainant ¢ Thiru. V, Mahendran,
58 F6, Rajarajan Nagar,
Kumarapalayam,
Namakkal - 638183.

(2) Name and Address of the Complaint upit : M/s Sundararajan Power Loom,
T.S. No.20, Ward B, Block 23,
Rajarajan Nagar,
Kumarapalayam Taluk,
Namakkal District.

(3) Date Time of survey : 23.04.2021
(4) Land use classification . : Mixed Residential
(5) DEE's L. Ref. No. : Lr.No. OA. No. 98/DEE/TNPCB/KMP/NGT Court

Case/2021 Dt : 21.04.2021

(6) [nstrument used : Larson & Davis Sound Level Meter
S.No:824 A 2012 & CESVA Sound Level Meter
S.Ne.SC 310

(7) Survey Conducted in the presence of : Thiru. M. Selvakumar, District Environmental Engineer,

TNPCB, Kumarapalayam.
Thiru. P.Krishnan, A.E., TNPCB, Kumarapalayam.

(8) Sources of Noise Level Complaint : The noise have been generated during
the operation of Power Loom unit
Owned by Thiru. Sundararajan and also in the
Complainant Residence owned by
Thiru, Y.Mahendran - East side of the unit
Thiru. T. Jawahar - West side of the unit
54 F1, Rajarajan Nagar, Kumarapalayam.
Thiru, N. Veerichetti - North East
54 G3, Sellavel Mandapam Road,
Rajarajan Nagar, Kumarapalayam.

. . \ -

N “Jﬁ%‘ o) M o<1

Dy CSO ASSISTANT DIRECTOR((L A/
AEL,TNPCB,SALEM.
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TAMIL NADU POLLUTION CONTROL BOARD

v vi a t -
Complaint Noise Level Survey Report

(1) Name and Address of the Complainant . Thiru. V. Mahendran,
58 F6, Rajarajan Nagar,
Kumarapalayam,
Namakkal - 638183

(2) Name and Address of the Complaint unit : M/s Sundararajan Power Loom,
T.S. No.20, Ward B, Block 23,
Rajarajan Nagar,
Kumarapalayam Taluk,
Namakkal District.

(3) Date of survey + 23.04,2021
(4) Time of survey c 10.15AM 1o 1.15 PM
(Both Idle and operation condition)
(5) Ambient Temperature (° C) 2 32°C
(6) Ambient Relative Humidity (%) 149 %
' Instrument Used [ LARSON & DAVIS SOUND LEVEL METER

S.No:824 A 2012 & CESVA SOUND LEVEL
| ANALYSER, SI.No.SC 310

_Measuring Range |50 -110 dB(A)
Weighing | eAY
Peak Weighing } ec®
Time Weighing --

| Sound Incidence Random

(7) Sources of Noise Level Generation . No.of. Machinaries available in the Power Loom Unit

Owned by Thiru. Sundararajan Owner of M/s
Sundararajan Power Loom.

I" Entrance : 8 Looms - Available each fitted with | Hp
Motor (License obtained for § Hp Motor)

7 Window + | Aluminum half Glass door, exhaust fan
provided at roof top.

11" Entrance : 8 Looms - Available each fined with | Hp
Motor (License obtained for § Hp Motor)

5 Window + | Entrance closed with Aluminum Glass door,
exhaust fan provided at roof top
HI™ Entrance : Warping Machine (Size 20x30) - | No
available Atted with 3 Hp Motor, 6 Windows with single
opening door. (License obtained for S Hp Motor)

52 Size cloth one Wirping in one day

E.B.Service No. - N12681, 156:003:2680,2449

All the Loom s under operation on the day of sury ey

(8) Operation Time Day Time

(VIR o) .
- a‘ ‘
Dy €S0 Ae\3 ASS[S'IMT DIREC‘rg(E‘%

AELTNPCB,SALEM.

|!
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TEST REPORT

District

tl. Name of the City/District . | Kumarapalayam, Tiruchengode TK, Namakkal
1
|

2. | Date of survey . | 23.04.2021

\ Land Use Classification i Mixed Residential

1 Type of Survey ' Ambient / Source

Time of Survey Day Time

|
|
‘ Meteorological Condition Calm

Logging Parameters

| Instrument Used CESVA SOUND LEVEL ANALYSER,
| SLNo.SC 310

\

R Measuring Range 50-110dB(A)

Weighing “AY [

Peak Weighing “cr

Time Weighing -

Sound Incidence Random

Time in Hrs -

Report of Noise Level Monitoring enclosed in Annexure |

N \IJ%@
2\

Dy CSO ASSISTANT DIRECTOQQ@{;)‘

AEL,TNPCB,SALEM.
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TAMIL NADU POLLUTION CONTROL BOARD

Speclal Observation
The Ambient Noise Leve| Survey readings were recorded in the complainant houses
Owned by Thiru. V. Mahendran,
House located in the Eastern side of the complaint unit &
Thiru.Jawahar, (Lawyer) Owner of 6 houses, 3 each in | Floor & 3
each in Ground Floor House located in the Western side of the
complaint unit
Mrs. G.Poongodi & Mrs, Kannammal (Tenant) Ground Floor
Thiru. N, Veericlu‘aty, House located in the North Eastem side of the
complaint unit
and in the Complaint unit of M/s, Sundararajan Power Loom TS, No.20, Ward B,
Block 23, Rajarajan Nagar, Kumarapalayam Tk, Namakkal District.  In the idle
and operation condition in addition to Source / operational area.
The Ambient Noise Jeve| readings were recorded in the Complaint unit and

neighboring residences of Thir, V.Mehendran based on the Hon'ble NGT

O.A. No.98 of 2021 against the Operation of Power Loom owned by
Thiru.Sundararajan.

The Noise Leyel readings were recorded in the presence of Thiru.V.Mahondrm,

Thiru, Jawahar (Lawyer) & Mrs.G.Poongodi, Mrs.Kannamma, Thiru.N.Vcerichety
also the readings were recorded in the presence
the M/s, Sundararajan Power Loom,

Leq(dBA),

of Thiru, Sundararajan Qwner of

Lmax and Lmin, were recorded in Idle condition (Compliant unit)
where other activities were not carried out in ¢
neighboring unip (Idle) and algo in operation co
Lmax and Lmin are tabylated in Annexure |

he neighboring houses (Idle) and
ndition. The values of Leq(dBA),

The schematic diagram shows the location ol'the
Ambient locations, Annexure |1,

compliant unit ang neighboring

Puge No 8 of 13




6. Power Loom Complaint unit owned by Thiru. Sundararajan

Operational area / Source

" SNo | The Noise Level reading '
‘; at i Leq Lan | Lon
— . 1 i
oo ] 1dle 426-545 | $586-698 |  414.503
—_ L +
Operation Door Door Door Door | Door Door
| open | Closed | open | Closed ' open  Closed
02| Entrance 69.9 687 | 769 | 704 67.5 66.9
| i
03 11" Entrance 99.6 985 | 1022 © 997 972 96.6
l |
04. 11II" Entrance 95.1 92.6 |' 9.9 | 943 912 899
— l I A e
SNo | TheN
. S.No | The Noise l;:vel reading o Looss Lk
| o Idle 49.5.65.3 64.2-72.5 = 46.2-62.9
| y !
! Operation Door | Door Door | Door | Door | Door
- 5 open | Closed open | Closed | open | Closed
1n Betw. ' | ! "
02 | lnBetween road side 6| T2 | 797 782 705 | 653
and Entrance (S) | |
. Entrance () 76.8 69.1 77.8 737 [ 750 | 672
| 04 | ™ Entrance (E) 84.9 774 88.2 8
‘ : 3 : . 1.3
| 82.6 i 75.3
| 0S. T Entrance (E) 86.9 66.3 88.4 75.5
81.9 64.5 |
[ 06 In Between road side
K Y Moy 620 1 600 | 622 | 608 | 557 | se
Thiru.V.Mahendran House (Complainant) Eastern Side
'¥ ' The Noise Level reading | J
S.No at 1 Leq i Lmn l-'mn
| 01 1 {
| ldle 38.8-56.0 55.3-649 _ 37.6-51.7
| Operation Door T Door Door | " Door | Door | Door
5T YT P Ose open Closed | open Closed
! P8 | 592 | 673 | eg 589 | 53
02. ! Inbetween Hall & _‘“N\H
i 67.
J Kitchen L 7.7 59.5 75.7 653 5§93 | 584 |
' 03 |Bed Room 2 670 | s1e | 6 | - —Fr—1
1 . . 72.1
04. | En‘mcc __'*"—'—h————r“s-]_‘o___ 587 ] 558
| 068 | 648 | 686 | o714 63.3 3
05. | Back side of the House "“ﬂ“ﬂ : 682 |
! ! _—’—\
! 63.4 625 | 40 . ‘
| ‘J\-“\J\ 66.1 617 613
— |
_\__‘_*_

P
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ThiruJawahar (Lawyer) House (Complainant) Western Side

" S.No | The Noise Level reading at | Leg ,‘ L L
T idle | $73-64.4 72.1-856 492.744
Operation Door | Door | Door Door | Door | Door
Open | Closed | Open Closed | Open | Closed |
| O |Comwe(Backsdeotthe | qas | 646 | 787 | 748 | M2 | 604 |
702. | Backside of the House 763 | 647 | 818 | 790 | 738 | 607
| 03. [Hall | 665 | 632 | 856 | 70 | 7 | 608
04. | Entrance * N7 | 641 | 852 | 746 | 72 | 616
| | I 4
05. | Enwrance of the Mrs. | | | — - '
; . . | 70.4 | 1.8
i L% \Tenmun = | 71| &2 01 | 778 | 6
Thiru.Veerichety House (Complainant) North Eastern Side
S.No | The Noise Level reading at | [
0l ldle | 39.4-593 563-684 | 372-3528
|
1 Operation Door | Door Door Door | Door Door
Open | Closed | Open | Closed i Open | Closed |
01. ' Bed Room 711 | 641 | 730 | 683 | 685 |, 627
o el | 652 | 610 | 737 | 666 | 629 | 564 |
3 c 1 T — Y T 1
#.  Hlighen | 61 | 544 | 683 | 610 | 615 | s02
1 J
04. ' :
| Portico 640 | 614 | 743 i 723 ‘1 601 | 589 |
1 1
Conclusion

The Ambient Noise Level Survey readings were recorded at various locations in
the neighbouring houses (Complainant) of  Thiru.V.Mahendran, Thiru. Jawahar,
(Mrs.G.Poongodi, Mrs. Kannammal) & Thiru. Veerichety house and in the
M/s. Sundararajan Power Loom complaint unit and the values are tabulated (Annexure .

frequent vehicle movement is observed in the Southem and Northern side of the unit.

The above readings were recorded in the without operations of neighboring units.

The Leq values of complainant houses in idle condition are found to be well with in

the day time residential noise. The Leq values are found to be reduced when the doors are
closed when compared to doors opened.

Page No. 10 ot 13




The Lmax & Lmin values are found 10 be reduced when compared with doors
opened condition. (complaint unit & complainant houses)

The Leq values of Complaint power Loom unit owned by Thiru. Sundararajan, in
idle condition is found to be well with in the residential norms when compared with the
inbetween Road side entrance of South & North,  The Leq source noise values in

operation condition are found to be lesser then the door opened condition.

Note:

Noise Standard in Leq dB(A)

Day time Night time
Residential 55 45
Commercial 65 55 J

Ref : Ambient Air Quality standards in respect of Noise [See rule 3(1) and 4(1)]

: L
. \ '
\ \u%/;ﬁ oO M ;
Dy CSO ASSISTANT DIRECTO
AEL,TNPCB.SALEM
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TAMIL NADU POLLUTION CONTROL BOARD
Annexure - [
M/s. Sundararajan Power Loom
The diagram shows the location of the compliant unit and neighboring Ambient locations.

N

Textile
Power Loom
v - ™
" -“"‘ =
2|8 8 I . ¥
w Y §'53 g é-g.aa
27 .2?5 S ~ B
g 4 E ¥ zZ v
m: - £
s el I = ™ :
¢ | i i} i |3
3 £ g .
RS R
2|88 |2 T | Ss
2 |69 |§ 2 | >3
s |k
an..j _Q ™\

Textile unit

VJM\ N .

N gsé QQ.H”;,,O qff“

Dy CSO ASSISTANT DIRECTOR (AB)
AEL,TNPCB SALEM.
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TAMIL NADU POLLUTION CONTROL BOARD

v t orat ) - (
INVOICE
Invoice No. | AAQ/C.Noise- /2020 - 21
Date 28.04.2021 |
To
The District Environmental Engineer,
Tamilnadu Pollution Control Board,
Kumarapalayam.
Sub: AEL -TNPCB - SALEM - Furnishing of Report on -.Complaint Noise Level
Survey conducted against operation of M/s.Sundararajan Power Loom - Reg.
Ref: 1) Complaint petition received from Thiru, V.Mahendran against the Power
Loom based on the Order of the Hon'ble NGT O.A. No. 98 of 2021
Dated : 12.04.2021.
2) Lr.No. OA. No. 98/DEE/TNPCB/KMP/NGT Court Case/2021 Dt : 21.04.2021
At BOARD’s Cost
SL Description Rate No.of Amount |
! No. (Rs.) Stations (Rs.)
1. | Noise Level Survey fees for first 4000 5 4000
|5 points |
2. | Fees for each Additional Station 300 44 13200 |
(Rupees Seventeen thousand and two hundred only) Total 17200 L-

(
CERTIFICA’P;,S

%) ASSI

ANT DIRECTOR( ] 7\4 |

Certified that the rate of Noise Level Survey charges mentioned in the bill are in accordance with the

rates approved by Tamilnadu Pollution Control Board vide B.P.Ms.No.6 Dt.3 | .03.2009 and the total

amount cJaimed in the bill is accepled.

Centified that the amount of’ l.aboratory il No.AAQ/C Nojse-05/2020-21 accounted for

SENO~emeenen at Page No,--+ven- of the Register of acceptance issued for the year 2020-21,

District Environmental Engineer

v

TNPCB -Kumarapalayam,

Page No. 13 ol 13
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BEFORE THE NATIONAL
GREEN TRIBUNAL SOUTHERN
ZONE SITTING AT CHENNAI
MEMORANDUM OF
APPLICATION
(Under Sec.18 (1) Read with
Sec.14 & 15 National Green
Tribunal Act 2010)

ORIGINAL APPLICATION NO. 98 of 2021
BETWEEN

1. V.Mahendran (M/41 Yrs),
S/o. Vijayaraj,
D.No.58F6,

Rajarajan Nagar PLost,

Kumarapalayam

Agraharam Village,

Kumarapalayam Taluk,

Namakkal District

- 638 183,and two others
...Applicants

Versus

1.The District Collector,
Namakkal District,
Namakkal.
E-mail: collmmk@nic.in
Ph.No0.04286 281100
and 7 others.

...Respondents

REPLY STATEMENT FILED BY
THE 8™ RESPONDENT UNDER
RULE 16 OF THE NATIONAL
GREEN TRIBUNAL (PRACTICE
AND PROCEDURE) RULE 2011

M/s.R.MARUDHACHALAMURTY,
Enroll No.242/2000
A.YOGARAUJ, Enroll No.1641/2014
B.VIGNESH, Enroll No.3473/2018

Cell No. 9444170272
COUNSEL FOR 8T RESPONDENT



M Gmail Marudhachalamurthy Ramakrishnan <shrikirti2015@gmail.coms

Counter affidavit along with document in 0.A.No.98 of 2021

1 message

Marudhachalamurthy Ramakrishnan <shrikirti2015@gmail.com> Tue, Aug 10, 2021 at 2:02 py

To: suganthan1991@gmail.com

Sir, ‘
Find the attachment of counter affidavit along with documents in 0.A.No.98 of 2021
Regards,

R.Marudhachalamurthy,

Advocate,

High court of Judicature at Madras

Chennai - 600 104.

Cell No. 9444170272

@ Original Application No.98 of 2021 COUNTER ALONG WITH DOCUMENTS.pdf
18278K



